F. No. P. 15017/84/2015-FSSAl/Legal
. Food Safety and Standards Authority of India
" A Statutory Authority established under Food Safety and Standards Act, 2006
FDA Bhawan, Kotla Road, New Delhi — 100002

Dated, the 2nd August,2016

To

The Commissioners of Food Safety,
All States/UTs Governments.

Subject: Cases pending under PFA Act and other orders repealed by FSS Act, 2006
(Schedule 2) —reg.

Sir,

It is understood that a large number of cases under the Prevention of Food Adulteration
Act & other orders specified in Schedule 2 of the Food Safety and Standards Act, 2006, are still
pending in various courts and tribunals across the county. In a sizable number of such cases, the
offences alleged to have been committed may not be very serious in nature and the
penalties/punishments prescribed for such offences are also not substantial. The pendency of
" such cases for a long time not only burdens the judicial system, but also diverts the scarce
resources of the government in pursuing these matters rather than deploying them in effective
implementation of the provisions of the FSS Act to ensure safe and wholesome food for the
consumers. '

2. In the view of the above, Commissioners of Food Safety of all States/ UTs may iike to
examine all pending cases against Food Business Operators under provisions of various
enactments & orders repealed on enactment of Food Safety and Standards Act, 2006 and take a
view on withdrawal of the same, if considered appropriate. The results of this exercise may please
be shared with FSSAI from time 1o time.
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